was given at the tims of the paszing of ths

IN THE CENTFAL ADMINISTRATIVE TEIFRUMAL, JAIPUR BENCM,

G.A, Ho, 1089/;2\ Date of decision: 27,5,94
F.D, JEF ¢ Applicant,

VERSUS
UNICH OF IifmId £ OFs :  Respondents,

Mr. M. Rafig :  counazl for the respondsants,
CORAM:
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LER HOM'ELE MR, JUSTICE L,L, MISHTA, VICE-CHATRMAEN:

Hezard the lzarned aounsel] for the parties,

2 Lrplinant's o2aze 13 that vide Arnnexure A-2 or
prior to Annerur: A=2, he gave the aonsent for depatation,

Howzwer, that haz besn rzvakad vid:s annerare A=2, dzted

explry of ths lesvs parisd, On 2,4,9) agairn, Jdirzotions

e earlier

g‘

wers given ta the agplicant o join at Thandsla

order since stands prevotred vide annecmire 4«3, The

rzapondsnts sre dirsctad o examineg whethszr any oonesnt
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204,90 znd defipitely after Annerure A=3 for going on

deputation without the clzim of tresnszfer zllowencs etc,
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orders, If the applicant hazs bzen sent on demitation witha
hiz conesnt on mhblic groonds or adminiztrative grounds,
then hae zhall be antitled for ths consequsntial tensfits,
If h2 haz bezn sent on his own recusst, then naturally
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he shall not he enkitled fov any consecuzntizl benefits,
The meatter needs examination by the respIndents,. The

respondantes are directed o re-examine taking inhkco
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4, The O.&, stands dispozed of accordingly, with no

yaxver/i

: | ( D.L., MEHTA )
Vice-Chairman



